
centr,^lWn Istrati UE tribinaL principal bench
Q. 46/93 ih

Nau Oalhi: this tha <2.7 day of May,1 999.
mN 'BLE nR.S.R. ABIGE, WCE CHaI Rl AN (a) .
hON'BLEflRS. LAKSHni 3UAfIIN ATHflN, figiBER(S )
S«B«Gupta f .
VoH.No.43, Lajpat Nagar No r1,
N 9U Del

(^^plicant in person).
\ter3U 8_

1. Lhion of India through
the Secretary,
ninistiy of Human Resources,
•00 tt. of Cultural,
Shastri Bhauan,
Neu Del hi •

2. The Deputy Secretary,
ninistry of Hunan Resources,
•epartment of OJitural,
Shastri Bhauan,
N au Del hi .

3. The Under Secretary,
flinistry Hunan Resources,
Deputy of Cultural,
Shastri Bhauan,
Neu Del hi

(Nona appeared)

j^RDER

^plicant.

RespondGnts.

H3N 'BLE f1 R. S.R. ADIGE. 'JICE CHAlfTlAN (a).

This 0 r\ uhich uas e 'rlier di^snissad for

defaul t u^s restored by order da ted 19. 3. 99^ passed

in the pras^ce of both aides.

2. i^pllcant prays for promotion as Librarian

Gr.I u.e.f. 5.5.80 uh^ his juniors were promoted

uith consequential benefits.

3. <^Dplicant appeared in person and has been

he"^ rd. Nona appeared for respondents uhen the case

came up for hearing on 12.5.99.
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4, -^Qspondants in their reply state that

•Lscipllnaiy proceedings were Initiated against

applicant To r misconduct and ha uas kept under

suspension fiora 20.11, 67 anduas dismissed on

his con\d.ction in a criniinal charge# The

con \/i ction uas set asideon app eal and the order

of suspension uas rexjoked and the period 20,11,67

to 11,8,71 uas treated as duty. The departmental

proceedings against him ended in Sep tefnbar»1 976

uith a minor penalty of censure# Subsequently

another DC s initiated against him in Plarch^lDBO

and a criminal ca ua s also filed against him

forallegadly claiming false T, (W The criminal

case uas later uithdraun but the D, C, uas

still proceeding. Thereaf ter yet another D, C#

uas to be Initiated against him on a QDmplaint recei\fid

from the Estate Office regarding illegal subletting

of Go \/t# accommodation by him#

5, Respondtfits state that since Disciplinaiy

proceeding in respect of f al se LTC cl aim uas

initiated gainst sipHcant in March,1980 ^dhis

appointmsnt asLibrarirfi Gr.II could not be

r^ularised, a pi ace had bean kqpt uac^t at SI.Mo.17
of the aaniority list dated 2.3.85 subject to

conclusion oF tha D. c. gainst him.

6, *t)pli cent, during hearing^ has h^ dad ouer
across the bar a copy of order dated 24. 6.98 dropping
the proceedings in reject of claiming False Tfl. ^d^
order dated 27. 3.98 dropping the proceeding gainst
him in reject oF ili^gi subletting oF Gout,
acoommo dation.
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7.. f^te^uihlla ^pllcsfit has retired on sup erennuatlcn

8, As regsondtfits thansalues have stated that

they kgpt a place in the seniority list of Librarirfi

Gr.II vacsPt p^ding ccnclusion of tha d^ artm ental

^quiiy against Gpplicant uhich has nay been concluded

by the afo ran ention ad o rders uhich are tak^ on record#

ue di^ose of this Oa uith a direction to ex^ina

^plicsnt's ca~e forplacenent at the appropriate

position in the seniority list of Librarian Gr.II #

an d fo r hi s fu rther n tomo tion as Lib rari di CJ r# I

uith effect from the data his juniors uere promoted

and pass a detailed speaking and reason ed o rder

thereon in accordance uith rules instructions

as exp editiously aspocsibla sn d p ref erably uithin

4 months f rom the date of receipt of a copy of

this Order. In the ev^t applicant is promoted#

ho uill be entitlad to consaqu^tial baiefits

flouing therefrom in accordance uith rules aid

in structicn s*'

The Oa is difrposed of in teims of para 8

above. No costs.*'

%

( MRS. LaKSWI SU/V^fffATHflig )
MEHBERp)

/ug/

( s. R. amge: )
uiCE chair<I(j;(a),


